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@ Seventeenth Annual Report on the .Protection of Civil
Bights Act. 1955, for the year 1996 and 1997, under
subsection (4) of section 15A of the Protection of Civil
Rights Act, 1955.

(b) Statement giving reasons for the delay in laying the
papers mentioned at (a) above. [Placed in Library.
See No. LT. 2128/00)

Memorandum of Understanding (2000-2001)

between Government of India and Bharat Yantra

Nigam Limited

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC

ENTERPRISES (SHRI MANOHAR JOSHI): Sir, On behalf of Dr.
Vallabh Bhai Kathiria, | lay on the Table a copy (in English and Hindi)
of the Memorandum of Understanding between the Government of
India (Ministry of Heavy Industry and Public Enterprises, Department
of Heavy Industry) and the Bharat Yantra Nigam Limited for the year
2000-2001. (Placed in Library. See No. LT.2114/00)

LEAVE OF ABSENCE

MR. CHAIRMAN: | have to inform Members that a letter has
been received from Shri K.G. Bhutia stating that he is in the intensive
care unit of Gangaram Hospital, New Delhi due to illness and is unable
to-attend the House during the current Session. He has, accordingly,
requested for the leave of absence from all sittings of the House till the
end of the current Session.

Does he have the permission of the House for remaining
absent from all the sittings of the House during the current Session?

(No hon. Member dissented) MR.
CHAIRMAN: Permission to remain absent is granted.

MATTER RAISED WITH PERMISSION

Kidnapping of Dr. Rajkumar, Kannada Film Star by Veerappan, a
Sandalurod Smuggler

SHRI S.R. BOMMAI (Karnataka) :Mr. Chairman, Sir, it is
shpcking to know that Dr. Rajkumar, the matinee idol of Karnataka
and the most
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popular star, has been kidnapped by Veerappan, a notorious
smuggler. Sir, because of this, there is violence. Rioting has started in
Karnataka an'd schools have been closed for two days. It is a serious
matter. Perhaps, if immediate action js not taken, it would spread to
the villages of Karnataka and Tamil Nadu also. Therefore, | would
strongly urge upon the Government of India to intervene and try to get
his release as early as possible to prevent any future rioting and
violence in the country. Sir,. | would like the Leader of the House, who is
present -if not the Home Minister— to respond. | must also say that
law and order has completely broken down. Such a situatidn has
arisen. Please take some action, whatever is reasonable, and see that
Dr. Rajkumar, the popular star, is released safely in good health.

SHRI K. RAHMAN KHAN (Karnataka): Sir, the incident of
kidnapping of Dr. Rajkumar, a film star of Karnataka, has caused great
anguish and anger in Karnataka. | urge upon the Central Government
to extend all assistance to the Karnataka Government to see that Dr.
Rajkumar is released as early as possible. The situation in Karnataka
is tense because the people are charged with emotion. He is one of
the matinee idols of South India. The State Government has already
taken all steps to see that the film star is released. In this connection, |
urge upon the Central Government to extend all assistance to the
Government of Karnataka and see that both the security as well as...
(Interruptions)

| am urging the Central Government to give assistance.
..(Interruptions)... It is a very serious and sensitive issue. Veerappan
has been creating terror both in Tamil Nadu and Karnataka. That is
why we are urging that it is not an isolated issue. He has been
indulging himself in kidnapping. ..(Interruptions)... It is becoming very
difficult. ...(Interruptions)... The attitude of leaving everything with the
State Government should not be there. Sir, we are seeking assistance.
Sir, 1 once again condemn this incident and would like to see that Dr.
Raj Kumar is released as early as possible.

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Chairman, Sir, it
is very shocking that a great actor like Dr. Raj Kumar was kidnapped
when he went to his farmhouse yesterday along with his wife, other
family members and crew. Veerappan and twelve other came in some
vehicles and suddenly threatened them and then leaving the wife of
Dr. Raj Kumar, | think, Shrimati Parvathamma, took Dr. Raj Kumar
and his son-in-law as hostages and gave a cassette to the wife of the
great actor conveying
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some message to the Government of Karnataka. Some message is
there in the cassette. This is the information available. Sir, this is highly
condemnable. The other information is that there is a lot of tension in
Bangalore. | have just spoken to some people there. Many unfortunate
incidents are taking place there. | would like to appeal to the people of
Karnataka not to get emotional because this is an issue where there is
no fault of the Government at the moment. It is an act of a terrorist
type of a fellow. So, that being the case we should focus our attention
to see that efforts are made by the State Governments of Karnataka
and Tamil Nadu with the active cooperation of the Government of India
to see that the actor is released without any harm to him. Then the
other issues can be discussed because Veerappan has been creating
terror in this region and this is not an isolated incident. So far more
than Rs. 120 crores have been spent to catch that person. He has
been kidnapping and killing people. This is continuously happening.
This is really a very serious matter. So, | request, Sir, through you, the
Union Government to get in touch immediately with the Governments
of Karnataka and Tamil Nadu and take all necessary positive steps for
an early release of Dr. Raj Kumar, and inform the House if there is any
progress because Dr. Raj Kumar is not only adorned by the people of
Karnataka, but even, as pointed out by Bommaiji, in other parts of the
South. They all respect him. He is one of the greatest actors we have.
His contribution to culture and film industry is praiseworthy. That being
the case, | express my concern and condemn this incident. | urge the
Government of India and the Government of Karnataka to take all
necessary steps, including steps to maintain law and order also. | do
not want to go into the details because information going around the
country will also not be of much help. | want that steps should be taken
to maintain law and order and also to see that no further tension is
built up. Thank you.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN
SINGH): Mr. Chairman, Sir, | share the concern of all hon. Members
about this very serious matter involving the abduction of a great actor
Dr. Raj Kumar. | do hope that Governments both in Karnataka and at
the Centre will take all possible steps to bring the culprits to book and
that without any further loss of time every effort will be made to ensure
that Dr. Raj Kumar is back home safe and in good health.  Thank
you.

SHRIMATI JAYAPRADA NAHATA (Andhra Pradesh): Sir, as
we well know, kidnapping of Dr. Raj Kumar, who is a well-known actor,
is a very serious matter. He is treated as a god in Karnataka. He is
under threat, |
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am very much concerned about this matter because | had been a co-
star in some of his films. The lives of artists throughout the country fire
in danger. | being an-artist cannot shirk my responsibility and the
Government must take serious action for the safety and quick release
of Dr. Raj Kumar.

.Sir. the notorious Sandalwood smuggler, Veerappan has
given a lot of information through the Press and the well-known
smuggler has sent so many demands. But neither the Government
nor the officials have taken any serious action against him. it is a very
serious,matter and it is shameful for everybody that we are giving an
opportunity to him to do such things like the kidnapping of an
established and renowned artist like Rajkumar. His life is under threat.
Sir, | request the Government to take immediate action because it is
not a smallLproblem. Veerappan has been repeatedly doing such
things to make people to concede his own demands. So, | request the
Central Government to take immediate action and give assistance to
the State Government in taking steps to get the early release of Dr.
Rajkumar.

St <orr T (TERTSS): IUTafT AEI9Y, [Uod Udh 96 W SITET
AT W TG BT IR JRW, SHBT T HATG SIEI01 b 1T H AT gl =1
RTA1 1 Yol I Ude o o1y foha 171 3 Ueb FAIIT BRI qAThR BT
PR 21 B R Al g8 TE1 gahsl ST X1 21 37151 a8 Sl WaR 3MTs, Bl I1d DI Sl
IBM " ot 98 df fftad IR @ 989 g@e ©, 9ga & Wb Bl =L
ISIGHAR B [ B U1 81 dal I 8, T [HAT 51 a4 Ugel H Fe
H AT HIH H b5 ARPR A Ig (8T H61 [ Toprel 531 B o &
D H AT MY AR 1. IPAR Bl REE G ST, IAGFHAR Bl g4 B
DI BT Y 3R GRS Fa™ T #_7 e 8171 98 a8 2 f gl & =y
1Y GREF BT FREIR B & IR 3 Yo o149 BRIATE] BR-1 a1y il Jo1
JHe | eI 317 © b T GRS & Ui U9 & AT Ugd SN ©, o dRw
P SIS AN &, ISP SSRGSl Calldlor 3 31 &, SHD Sexeygol Aol
BY 5, SHP BICUTN BUd 5, 39 dRW & I Yferd Fii 781 ugd Il &,
P TE Ugd uTh Bl

AT ST B Gferd i Ush A1 b hR el Al fUsel g1 < Arai |
W& [ TN FATIT TAT AT I Ybs & fo1Q {hR sraries a8 1 i
ST U T, YT T ¥ 8] 31T Bl Ifh] I8 U el 97T 2 39 97 W .
JITGHHAR BT & B b A1 A1 FREA S Y URTE DI dTeabTel RRUIR
B D &2 A S BIRIATE] D1 ST I8 § g ARPR A AN BRell §, e
PRAT | gIaTg |

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mt, Chairman,
Sir, we share the sentiments expressed by hon. Members of this
august House. The kidnapping of Dr. Rajkumar by Veerappan is a

highly condemnable one. The notorious smuggler is repeatedly doing
this type of kidnapping. Sir, this
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type of violence by anybody is highly coridemnable, We condemn this.
We cannot tolerate such things. What | feel is, the State Governments,
the Government of Tamil Nadu and the Government of Karnataka,
with the full assistance of Central Government will certainly find a
solution as early as possible and see that Rajkumar is released at the
earliest possible date.

Nt 5w B Tl (STR-vew): U1 81 & I9HHAR g Al 3R 98 udhe!
W ST | Veerappan should be arrested.

SHRI S.. VIDUTHALAI VIRUMBI: If it were possible, we would
have done it. The Government of Tamil Nadu will stand by the efforts
taken by the Government of Karnataka. The people of Tamil Nadu will
stand by the people of Karnataka. This is not an issue pertaining to one
particular State. We feel, this is an issue concerning the whole nation.
Therefore, we feel that this should be taken on a priority basis by the
Central Government, ft must extend all- possible assistance, including
intelligence service to both the State Governments of Tamil Nadu and
Karnataka. | would like to cite an example. Sir, once s plane was
hijacked to Uganda and, with the help of some peculiar technical
assistance from Israel, the passengers on board were released
unharmed. In such a way, if there is any such possibility, we have to
use the new areas of technological development, and find out the
person where he is and arrest him. We stand by the people of
Karnataka and, we hope, that Dr. Rajkumar, will be released and
Veerappan is arrested with the joint efforts of the State Governments of
Tamil Nadu, Karnataka and other State Governments in South as well
as with the help from the Central Government. With this hope, |
conclude. Thank you.

£} TTota PP (SR <20 FHRT S, ST TR HIg FeT T8 8l
Faeh! & o 1. ITHAR S AYER HAThR B 375 f6a1 T 1 et 8 A1t
H IRYT P R 3 &H AN G 78 & 31R U1 T 8 b AR TRBR 0 3fR
IR B TS ¥ Fuied # 1 WRER 9dd @t &1 AT, duiled 3R
AT T2, A1 1501 BT Gferd 7 et B BIRTeT &1 8 {6 SHa! s S,
IR 98 el U UTs| ST {4 ofTa=T 31R YHTaH0T & IR H ol 89 o1 Gd
g, I g ) o=l W ot 31 Ve fth & oI o W &R gfers
TR 2| I8 g1 Ugell IR Udl 9 81 81 J31 o 2 fdh g9 e 3R ara
I8 B fh RA AR Bl TR% A PIs HIRM B AMMRY, 14 T q31 T&T a1
fop TTamve 3 f$aT 7 dRWH BT e B forv tfeeet aifiéRe faar 872
HISRUYD 371 P ST F P TE| St DR TAT YRT T HRP T8 b SiITell
A IRUT BT The B BT HIAT AFRY| IRAT 31T I U TR B UHSl &,
F fdl TR TR B U] SG AR R et fam it g =30 ot Ailaa
Y 31 el B Hey weer # A HAt Bt
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U R UgS B AR AT 81 $AfIY H AT § o5 Al 9ga 4R 2 8k 39
TR HRT WRBR B! Bl @19 <7 A1V| STHdd (78 St 93 &, TR d 39 W)
FB 9 A I 37H a1 B

SHRI J. CHITHARANJAN (Kerala): Hon. Chairman, Sir. |
share the views and sentiments expressed, by my hon. colleagues
here about the kidnapping of the famous film star, Dr. Rajkumar. Sir,
Veerappan, as we all know, is continuing such a kind of tortuous
activities since a long time. Unfortunately, he could not be prevented
and he could not be caught hold of. Anyhow, now, a famous film star is
kidnapped and one of his ckxse relatives has also been kidnapped. |
hope the Government of Karnataka will take all necessary measures to
see that Dr. Rajkumar and his close relative, who had been kidnapped
along with him, are released without any harm. At the same time, |
would also like to suggest to the adjacent States and also to the
Government of India to co-operate in the endeavour to catch hold of
Veerappan, and see that Dr. Rajkumar is released without any harm. |
do not want to take much time of the House. | hope the Government of
India will render all possible assistance for this. With these words, |
conclude. Thank you.

Hiar 1 sagan @F 3ner (RER): ¥R, 9gd-9gd Yihan d&v-v-
Aigavd, . IRuE & SIRY S Ua 91as 89l g™ & doar IR B 1)
B3N & SI. ISIPAR DI Dl H, IHD! I AT DI SIY B 51 H T8 3751
PR AT g b I8 AR 984 a1 | WeTs 4 ISl gl &1 Joib & d I
S Hoib P GIER V8 PR R bl qaTe! P UTRIAT AISd 81 I8 & S0
EHARI ¥ YT oo B AT B FRUIR PR B WRYR DITRILT B
<8l 8- Mol gpud Al 3k I8 gHad Wl 39S qra9S dTHd Bl HIGH el &
T8 B Al HSATS & T & 371 IR 39 <21 $ gRMEA S qreR Ififaferi ax
RT ©, IS¢ ¥ | o H 8H HOqR 8 &7 AR I8 TIfeRi a1 991 & 3fex &
eI &, T b STl 4 81 B! 51 39 a¥E | I8 Al Rith ST, ISTHHAR BT el
21 5181 d& S9 P HATPR 811 Bl FATd 2, THI <2 P G HIBR DI AT
PR P YR S P RR I AN A FHarI 8, AR < & (B ARel TRS B
ff SR TR BIAT § A1 &4 S Bl S &1 1A BT faTor 3R 39 & off
ITFHT B B BT TS ST ARE A 1 A1

A, 31F qd I8 Al 39 d¥8 &l § [ IRWA HI AHArg TaHT
qhed! & IT dicd Td-He Thsdl © R Acd Ta-Hc S8 fhd-r agam
<l 81 A1 59 ARE 989 A B 81 Tl fIa 989 Picd AR AHATg &
TN BT 819 H BRd © S+l 989 3R SiiTel H SITdhR Bl oy ol ff G+
ST ST AT &

T Transliteration "of the speech in Persian Seript is available in the Hindi
version of Debate.
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T TR B fh A8 & 991 981 JSI8 &l S 91y dTfdh S Bl Thedy
TP SIGIRT BT WIHT fHaT ST b 3R <97 & INHA BT g917 ST A | ALY
BHHT I HRYR YOIRT & & Aget Tawivic 59 RicTRrel H 319+ 8 IRETIR Pl
TRITHR A Y 9 1T BT WS BR < ANMh @GR &b Ioofdel WA Bl
DI SN 7 7 Aep | Yfeba|

37} il STTSATE (J[TR US): HEIS Y, H MYh HIEH 3 98 WS P A
I8 I o1 AT g [ 3T S BTl §RT FHIR GIBR TS Sl I&!
2 3R R 34 a1 ¥ Aegpa Awd @i T 3@ 81 371 & 78 AR
3dariadl & T ged <db R 51 § AR A AR Bl § [$ 98 PRIR
JUR PR P Sl ASPAR bl Galg 3R IR FREIR a1 Sy a1 59
YHR B GARTE A 81| g=7aTg |

NNt axen At ofga dwen): guf 98]y, § 9ed ol
HEAISl b Y AU HSH Rh DR gl ST, AGPAR S BATRT-UT
AT BT 3TUBRYI 95 B g@ I | FHIUNT Sil, ST, THAR O BT H
Ferercht g R gféror # € 78 R 9RT H W 7, I BT 39 a¥E A (UERT fhar
ST 98 &1 TR e &1 3w g1 § Plcd IRPR & A -|1Y 9RA TRBR
{ 3rdiet AT AN [ RA WWBR, FAlcd WHR Bl X 788 § dlld
IRUT B TRE & AHAIG] Sl 39 ARE BT GO AT -aRIE B IR 3B ©,
I & RaciTh T | A& BRIATE! BT ST b | F=d1S |

st g O wiiaws g9l S, #f ST ' IRWE &t R &

o .
BTl ST ATEd 2

SHRI RAMAKRISHNA HEGDE (Karnataka): Mr. Chairman, Sir, |
do not have any particular formula. But the hon. Members may be
interested in knowing that as long as there was my Government in
Karnataka, there was no Veerappan menace. It started only after my
resignation. Sir, the problem is that the terrain of that area is such that it is
very, very difficult for the Government to arrest him. The previous
Government used all possible methods; they used helicopters also to
search him. A joint action force was also constituted by the Government
of Karnataka and the Government of Tamil Nadu. Later on, it was
withdrawn, | do not know for what reasons. But this much is certain that
whatever has happened yesterday is most condemnable. We must
take every possible measure to see to it that Dr. Rajkumar is released
forthwith. | am told, that Karnataka Cabinet had a long session in the
morning and the Chief Minister of Karnataka is flying to Chennai to consult
the Chief Minister of Tamil Nadu.

SHRI N.K.P. SALVE (Maharafrtra): Do you have any idea of
Veerappan's demands?
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SHRI RAMAKRISHNA HEGDE: No. My information is, after
he kidnapped three people, that is, Dr. Rajkumar, his wife, and his
associate, one Mr.Govind Raj. an excise contractor, from Mysore, he
released Mrs. Rajkumar and gave her a cassette to be delivered to
thexChief Minister, and that cassette is being played before the
Cabinet today, according to the latest information | have. The
Karnataka Government has done this. | don't know what role the
Union Government can play in this. The only thing is that every
possible measure should be taken. Dr. Rajkumar is, perhaps, a legend
in his life time. He recently acted and produced a film called
Shabdavedi, with Ms. Jayaprada as his heroin, and the film was a
great success. | hope something will be done.

SHRI K.B. KRISHNA MURTHY (Karnataka): Sir. we condemn
the cowardly act of the forest dacoit, Veerappan, who has kidnapped
one of the greatest personalities of Karnataka. Sir, Dr. Rajkumar has
won many awards. He has won the Dada Saheb Phalke Award; he
was awarded Padma Bhushan and he has won the biggest award of
Karnataka, that is, the Karnataka Ratna Award. The people of
Karnataka love him and they have got great affection towards him.
Some newspaper editors of Tamil Nadu are in touch with Veerappan
and they have been regularly going into the forest and video-recording
his statements. They have negotiated in regard to the earlier
kidnappings also. Investigation about people who have got sorineetion
with Veerappan has to be done. Then only we will know how to get to
this Veerappan and arrest him. Even the Special Task Force which
was sent by the Central Government was withdraw” a few years back-
And the joint operations by Tamil Nadu and Karnataka slackened after
this STF was withdrawn. So, all assistance from the Union
Government should be given to the Karnataka Government to see that
Veerappan is arrested and Dr. Rajkumar is rescued from the hands of
this forest dacoit.  Sir, | thank you for giving me this opportunity to
speak.

MR. CHAIRMAN: Now, Shri B.P. Singhal. You have to be
brief, Mr. Singhal.

SHRI B.P. SINGHAL(Uttar Pradesh): | would like to say that
for this purpose, at) necessary assistance needed by the State, in
terms of force as well as equipment, has to be provided by the
Government of India. There is no doubt about that. But my experience
has been that dacoits who kidnap for ransom can be caught and
liquidated only with the help of the local population. The local police
have to win the confidence of the people; that is the most important
part. Once that happens, the man
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cannot thrive in his area for long. Since last eigftl years | have been
hearing about him. And as Mr. Rajiv Shukla has said, it is amazing how
this man has been going on giving interviews and yet the police are hot
able to catch hjm.

MR. CHAIRMAN; That's all right. Now. Mrs: Saroj Dubey.
(Interruptions)

SHRI B.P. SINGHAL: Here, we have to be cautious - test we
take a strong stand - Ml Dr. Rajkumar is released. | would urge upon
the Government not to take any action which might precipitate the
matter. That is a very important point which has to be kept in mind

Sl WRIS g9 (RER): A1 [Tl SiY, ®% T REBRT 4
REP I IS B HATBR Sl IASTHAR &b IR GRT AUSIT [HY S A
URT <% W& T8 1 8 AR B Blg 599 a1 & forg i & b g8 P srormeht 7
ST 1. ASIPHAR F A1 HAT e[d B Y81 BN AT AT TSl -1 Sl
3T T &k &1 7, I 37U DI g B Y H b1 TRBR 3R
BHRAT AT 6 I8 59 Al H Plch GRBR DI G1I O¥8 H AN < Al ST.
PACH THR el B Ahdll, T F=1d TSR BT eI 9gd Ias] @
3R B9 99 9TEd © fob STeal I STeal Sl IISIHHAR b 8IbR &4 ARl & drd 4
317G 1 AR b | H YRET BT |1 ST A | F=ydTa |

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH):
Mr. Chairman, Sir, the Government takes seriously the committing of
this crime. It, of course, takes seriously the sentiments expressed in
the States of Karnataka and Tamil Nadu. Besides, the Government Is
very mindful of the sentiments expressed by all sections in the House. |
do wish to assure the House that as Government has always
cooperated with the State Governments when it comes to tackling
incidents of crime, in this particular matter also, as all sections of the
House have urged the Government to act, whether the Government of
Karnataka has asked for assistance or not, necessary action will be
taken. Tne-Ministry of Home Affairs is already in touch with them and
tney will take all necessary action..

SHRI NILOTPAL BASU (West- Bengal): Sir, my point h that
the Leader of the House should clarify this, because on Friday, whfen
we were having a discussion, we were under the impression that this
will be thus far and no further, but. subsequently also, the so-called
secret papers relating to the resignation of Shri Ram Jethmalani were
published by the Press. Jn the light of that fact the Government was
moving the Right to Information
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B'Mi, we malrtairsd that all the relevant papers must be laid on the Table of
the House so tnat the House could take a view on this. But we are seeing
selected portions of secret documents being leaked to the Press.
Therefore, | think tNs is a very unseemly development. The Government
owes an explanation to this august House as per the assurance that was
given by the Prime Minister.

MR. CHAIRMAN: Now, we win take up clarifications in relation to
the calling attention to matter of urgent public importance. Shri Suresh
Pachouri.

it e gAY (Heg Uaen) : 3exviiy [l Aelew, & <91 & fafie
AR 4 Ry RIRSATeR] SR waRvdl H 9g9cd 9= Sfidl &1 9g & ddg o
SITTHYYT IR R ST =i 9t Re! o, I SR e S FafSarer 4 g
3R A IR B BT 81 TS ...(FALM)...

SHRI KAPIL SIBAL {Bihar): Mr. Chairman, Sir, we should have a
Short Duration Discussion on this matter.

MR. CHAIRMAN: No, no. It has already been half done. Let him
complete this. (Interruptions)

SHRI KAPIL SIBAL: The point is, everyday we see.. ..(Interruptions)

SHRI RAJU PARMAR (Guijarat): Everyday it is happening. Elephant,
bear.. ..

MR. CHAIRMAN: Let him complete. (Interruptions)

SHRI KAPIL SIBAL: Let us have a full discussion on this matter.
(Interruptions)

MR. CHAIRMAN: Calling Attention cannot not be converted into a
Short Duration Discussion. Besides, there is a Short Duration Discussion on
the disinvestment policy of the Government. Let him complete this. | think
this itself will become a Short Duration Discussion.

CLARIFICATIONS IN RELATION TO THE CALLING ATTENTIONTO A

MATTER OF URGENT PUBLIC IMPORTANCE -DEATH OF PRECIOUS

WILDLIFE IN VARIOUS PARTS Of THE COUNTRY INCLUDING ZOOS
AND WILDLIFE SANCTUARIES - Contd.

7 e TARY (Heg U<e0): HElqd, § iU A1 ¥ ARBR HI &
IMHT PR BT AT HEIGY, TTd 89 5 LISV IR TR =41 I I8 I, IAI
SR U 3R
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